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MR LGOPAL KR ISHNA ,VICE CHAIRMAN

& pplicants Om Prakash, Sultan , Biraj Lal
9

and Jawahar have filed this application under section 19

Of the Administrative Tribunals Act,1985,pr aying therein
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that the'respcndents be directed not to change the head-

guarter from Swuatgarh tlo' Jaisalmer and to cancel the

. I///. /..

transfer. )
We have heard the counsel for the applicants

2.
and have perused the records.

4 3. : There is no transfer order ©On the record.
There is no averment in the @ to the effect that the
applicants have been transferred from Suratgarh to Jaisalmer

4
by any verbal order. It isof.course stated that the applicant

were transférred and the headquarter was changed in the
first week of August 1995.The actual daﬁe on which the
headquarter was changed has not been categorically stated.
The counsel for the applicants states that the applicants
are stillrworkiﬁg at Suratgarh.The averments of the applicant
are vague and the vagtlenéss in the pk adings of the applicants

is detrimental toO their case.
result is that this application is dismissed
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as belnq’éég_@éigj}f any substance.
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